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IN THE COURT OF HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 379 of 2024
IN THE MATTER OF:
BHUWAN CHANDRA BHATT ...APPLICANT
AND

MEMBER SECRETARY, UTTARAKHAND POLLUTION
CONTROL BOARD and ORS ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.5, 6 and 7 AS PER
DIRECTIONS OF THE NATIONAL GREEN TRIBUNAL VIDE
ORDER DATED 04.12.2025.

1. That the Respondent No. 5, 6 and 7 are M/s. Bindal Laser
Homes Pvt. Ltd., M/s. Norther Solar Energy, Pvt. Ltd. and S.
R. N.Sun and Solar Energy, Pvt. Ltd. respectively, having
their office at Village Kunidhar, P.O. Malida, Tehsil
Bhikiyasen, District Almora, Uttarakhand, and are duly
represented in the present proceedings by its Manager, Mr.
Rajiv Singh, who has been duly authorized to do so vide
Board Resolution dated 21.02.2026. The copy of the said
Board Resolutions of each of the companies are collectively

annexed herewith and marked as ANNEXURE-A.

2. That the answering Respondent No. 5 to 7 have lawfully
acquired various parcels of land on lease for a period of 30

years from different landowners/farmers, through almost 60
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2

duly executed lease deeds entered into between November
2021 and March 2022. The said lease deeds pertain to lands
comprising specific Khasra numbers and were executed for
the purposes of wundertaking development activities,
including solar energy projects. It is submitted that
appropriate stamp duty of R100/- was paid on each lease
deed, and the same were duly executed and registered

before the competent authority in accordance with law.

. That pursuant to the aforesaid lease arrangements, the

answering Respondents established their solar energy
project on the said land and has been operating the same
with continuous and uninterrupted use. It is further
submitted that all requisite permissions and approvals were
duly obtained from Electricity and Fire Department by the
answering respondents. The copies of the approval of all the
respondents from the fire department and electricity
department are collectively marked and annexed as

ANNEXURE-B.

. That a provisional Consent to Operate from Uttarakhand

Pollution Control Board (UKPCB) was also obtained by
respondent No. 5, 6 and 7 vide CTE Order No. 2025951,
2026119 and 2026296 respectively. It is further submitted
that these CTO are valid from the period of 24.03.2022 to
23.03.2027 (5 years), prior to the commencement of
operations. Since then, the projects are being run in

compliance with applicable environmental laws and
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regulations. The copy of the Provisional Consent to Operate
of respondent No. 5 to 7 is marked and annexed as

ANNEXURE-C.

. That this present original application is registered based on
the letter petition received from one Bhuwan Chandra Bhatt
with the complaint alleging that he is the resident of Village
Kunidhar, Tehsil Bhikiasen, Almora and that in the village,
Solar Pulse Energy Private Limited and other associate
companies are indiscriminately cutting Chir and Banj trees.
Along with letter petition, he also attached a copy of the
complaint made by the Applicant to the Sub-Divisional
Magistrate, Almora alleging that about 1000 to 1200 trees
have been cut. The complainant has also enclosed the news
items alleging that for the purpose of setting up of solar
plant, trees have been cut and the department authorities
are trying to shield the persons responsible for illegal

cutting of the trees.

. That the DFO, Almora, Respondent No. 3 had filed the reply
dated 23.07.2024 disclosing that Northern Solar Energy
Private Limited was found responsible for the felling of 35
trees, and the offence under the UP Protection of Trees Act,
1976, was registered against it. The above reply further
states that the penalty, towards felling of 35 trees, was
recovered from all respondents as well. The said report of
the DFO, Almora, also discloses that in addition to the
above 35 trees, 10 trees were found to be cut but the

permission was sought for cutting of four Chir trees only.
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For the remaining six illegally cut trees, the criminal

complaint was registered.

. That the DFO, Almora has also filed a subsequent report

dated 11.02.2025 which discloses that during two days joint
inspection conducted on 25.10.2024 and 26.10.2024 by the
officers of Forest and Revenue Department, it was found
that 348 trees of Chir and Banj were cut. In respect of these
348 trees, complaint against the land owners has been
registered and is still pending. The Answering Respondents
had no role in cutting the said trees. During the inspection,
the DFO merely counted the remaining stumps in the area
and did not undertake any exercise to ascertain when the
trees had actually been cut or whether they had fallen or
decayed naturally. Consequently, the inspection report
proceeds only on the basis of the existence of stumps and
does not establish that the alleged cutting was carried out
by the Answering Respondents or that it occurred during

the period relevant to them.

. That the report of the District Magistrate, Almora dated

23.09.2025, particularly paragraph 7 thereof, records that
out of the total 348 trees referred to above, permission had
been granted for cutting only 60 trees. The report further
states that the three Respondents together were alleged to
have cut only 32 trees, for which a penalty of %31,60,000/-
was imposed by the Forest Department upon the three solar
plant companies, and the said amount has already been

deposited. It is also recorded that the remaining 288 trees
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were allegedly cut by the farmers, who deposited a penalty
of 212,80,000/- with the Forest Department and did not

raise any objection to the imposition of the said penalty.

. That it is submitted that the contents of the said report

themselves indicate that penalties, wherever applicable,
have already been imposed and duly complied with by the
respective parties. In view thereof, no further liability can be
fastened upon the answering Respondent without specific
findings establishing direct involvement or violation

attributable to it.

That the Respondent No. 3, i.e., the Divisional Forest
Officer, Almora, Uttarakhand, has filed a reply stating that
illegal felling of 06 trees was detected, pursuant to which
action was initiated under Section 10 of the UP Protection of
Trees Act, 1976, and a maximum penalty of ¥30,000/-
(calculated at X5,000/- per tree) was again imposed on the

Respondents under Section 15 of the said Act.

That the Answering Respondents were impleaded in the
present proceedings vide order dated 24.09.2025 passed by
the Hon’ble National Green Tribunal, Principal Bench, New
Delhi, and was subsequently directed to file their reply vide
order dated 04.12.2025.

That it is alleged that a total of 348 trees were felled, out of
which penalty proceedings and further adjudication have

already been undertaken in respect of 288 trees. The DFO
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during the joint inspection merely counted the stumps
present at the site without undertaking any exercise to
determine when the said trees were actually -cut.
Determining the approximate time of felling of a tree and
how a tree fell ordinarily requires an assessment of factors
such as the rate of decay of the wood, vegetation growth
around or upon the stump, the manner in which the stump
intersects with the ground, and the colour and condition of
the exposed wood. However, no such analysis or report was
undertaken or forwarded by the DFO while arriving at the
conclusion. It is therefore submitted that the trees in
question could have been felled several years earlier,
nevertheless, the DFO failed to conduct any proper inquiry
in this regard and proceeded solely based on the presence of

stumps.

13. That the inadequacies in the report are further evident from

the fact that it fails to mention the khasra numbers of the
land on which the inspection was allegedly conducted. In
the absence of such basic particulars, the report does not
establish with certainty the exact parcel of land that was
inspected. Without identification of land through its khasra
number, the inspection report remains vague and incapable
of linking the alleged findings to any specific property.
Consequently, the report does not conclusively demonstrate
that the inspection was carried out on the very land which

had been taken on lease by the Respondents.
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Furthermore, the report also omits to disclose that even in
the year 2025, the landowners had obtained permission
from the competent authority for the cutting of certain trees
upon payment of the prescribed compensation. This
material fact, which directly bears upon the issue of alleged
tree felling, has not been taken into consideration. In the
absence of a proper identification and inspection of the
leased land, and without correlating the alleged stumps to
the specific khasra numbers forming part of the lease, no
liability can be fastened upon the Respondents. The
inspection report, therefore, fails to establish whether the
stumps allegedly found were located on the land leased to

the Respondents or on some other adjoining land.

That the reports referred to hereinabove fail to duly consider
and account for the prevailing environmental and
geographical conditions in the State of Uttarakhand during
the period from 2021 to 2026. It is a matter of public record
that the said region has experienced recurrent natural
calamities, including landslides, excessive rainfall, and flash
floods, which are inherent to its fragile Himalayan ecology.
It is respectfully submitted that such natural events are
capable of causing uprooting, falling, and damage to trees,
particularly species such as Chir and Banj, without any
human intervention. Therefore, attributing the entirety of
the alleged tree loss solely to deliberate human activity,
without wundertaking a scientific and site-specific

assessment to  distinguish between natural and
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anthropogenic causes, would be erroneous and contrary to
the principles of environmental adjudication.

That the answering respondent submits that no
comprehensive study or expert report has been placed on
record by the concerned authorities to conclusively
establish that all the trees alleged to have been felled were a
result of illegal or unauthorized human action, rather than

natural causes.
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Bindal Leisure Home Pvt.Ltd.

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF DIRECTORS OF
BINDAL LEISURE HOME PVT. LTD HELD ON [Insert Date] AT THE REGISTERED OFFICE OF THE COMPANY

RESOLVED THAT the Board hereby authorizes Mr. Rajeev Singh, Manager of the Company, holder of
Aadhaar No. 7746-8076-4044, to sign, execute, and submit all necessary documents, vakalatnama, affidavits,
and various forms as may be required by the advocates in connection with Case No. 379 of 2024 pending
before the National Green Tribunal, Principal Bench, New Delhi on behalf of the Company.

RESOLVED FURTHER THAT Mr. Rajeev Kumar is empowered to represent the Company before the advocates
and authorities concerned, and to take all necessary actions incidental or ancillary thereto for the effective
conduct of the said case, Signature of Mr.Rajeev Singh is attested below

RESOLVED FURTHER THAT a copy of this resolution certified by any Director of the Company be provided to
the concerned authorities, advocates, and parties as may be required.

For Bindal Leisure Home Pvt. Ltd For Bindal Leisure Home Pvt. Ltd
Mrs. Simpi Agarwal Mrs. Rajeev kumar
Director Manager

DIN: 02930544

Date: 20-02-2026
Place: kashipur

Reqgistered Office Address:- H.NO.-431, INDRA COLONY,KASHIPUR - 244713,Uttarakhand, INDIA
Mobile:- +91-9837026664,+91-9837005300
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10 Mobile:+91-9837026664,+91-9837021880

e E-Mail: NORTHERNSOLAR21@GMAIL.COM
=g

s NORTHERN SOLAR ENERGY PRIVATE LIMITED
#“."."’ug’

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF DIRECTORS
OF BINDAL LEISURE HOME PVT. LTD HELD ON [Insert Date] AT THE REGISTERED OFFICE OF THE
COMPANY

RESOLVED THAT the Board hereby authorizes Mr. Rajeev Singh, Manager of the Company, holder of
Aadhaar No. 7746-8076-4044, to sign, execute, and submit all necessary documents, vakalatnama,
affidavits, and various forms as may be required by the advocates in connection with Case No. 379 of
2024 pending before the National Green Tribunal, Principal Bench, New Delhi on behalf of the
Company.

RESOLVED FURTHER THAT Mr. Rajeev Kumar is empowered to represent the Company before the
advocates and authorities concerned, and to take all necessary actions incidental or ancillary thereto for
the effective conduct of the said case, Signature of Mr.Rajeev Singh is attested below

RESOLVED FURTHER THAT a copy of this resolution certified by any Director of the Company be
provided to the concerned authorities, advocates, and parties as may be required.

For Northern Solar Energy Pvt. Ltd For Northern Solar Energy Pvt. Ltd
Mrs. Ruchi Agarwal Mrs. Rajeev kumar
Director Manager

DIN: 07139678

Date: 20-02-2026
Place: Ramnagar

Regd.off: 5™ KM. Stone. Ramnagar Road,P.O. : Chilkiya,Ramnagar-244715 (Distt. Nainital)U.K.
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11 Mobile:+91- 9837026664
+91- 9837021880
E-Mail: SRNSOLAR21@GMAIL.COM

: e

“ SRN SUN N SOLAR ENERGY PRIVATE LIMITED

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF DIRECTORS
OF BINDAL LEISURE HOME PVT. LTD HELD ON [Insert Date] AT THE REGISTERED OFFICE OF THE
COMPANY

RESOLVED THAT the Board hereby authorizes Mr. Rajeev Singh, Manager of the Company, holder of
Aadhaar No. 7746-8076-4044, to sign, execute, and submit all necessary documents, vakalatnama,
affidavits, and various forms as may be required by the advocates in connection with Case No. 379 of
2024 pending before the National Green Tribunal, Principal Bench, New Delhi on behalf of the
Company.

RESOLVED FURTHER THAT Mr. Rajeev Kumar is empowered to represent the Company before the
advocates and authorities concerned, and to take all necessary actions incidental or ancillary thereto for
the effective conduct of the said case, Signature of Mr.Rajeev Singh is attested below

RESOLVED FURTHER THAT a copy of this resolution certified by any Director of the Company be
provided to the concerned authorities, advocates, and parties as may be required.

For SRN SUN N Solar Energy Pvt. Ltd For SRN SUN N Solar Energy Pvt. Ltd
Mrs. Rakesh Kumar Agarwal Mrs. Rajeev kumar
Director Manager

DIN: 02950742

Date: 20-02-2026
Place: Ramnagar

Regd.off: 5™ KM. Stone. Ramnagar Road,P.O. : Chilkiya,Ramnagar-244715 (Distt. Nainital)U.K.
Plant Address:-Village Kudidhar,Manila , Tehsil Bikyasen, District Almora
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ANNEXURE B
12

EaRI T I T 31T ARBRT  Sfarer / arerer (BegT)

$Hei—cfon tLukfs@gmail.com,

TAD—HTBIAT / 31070—1 / 2022 fesier—SIem < 2022
OWNER/MANACER,
BINDAL LEISURE HOMES PRIVATE LIMITED,
KUNIDHAR, SULT BHIKIYASEN,
DISTT-ALMORA, UTTARAKHAND,

U SRITT favgs g amies ENT fPU T ey uy H0—98379687 i ‘—24.06.2022 P
Wﬁ&&uﬁwm$ﬁﬁamﬁw :25_06.2022$WﬁaﬁW3#WWﬁﬁﬁm
BINDAL LEISURE HOMES PRIVATE LIMITED, KUNIDHAR, SULT BH[KIYASEN, DT YT ﬁaﬁ 3 i‘_‘Nj N&T Q_W'UT ?}l

YT BT T8 e Pratery ﬁmm%m;%womengsz

UR BINDAL LEISURE HOMES PRIVATE LIMITED, KUNIDHAR, SULT BHIKIYASEN, a’ﬁ éq-E};—‘OS \_E!E;”g 2022 -iq 04

SIS 2025 T ARPRT (Occupancy) /s vy oy B] SITRRe e v 7w B PIg

R e 2| [qu/
ST o7 = oty fasar sy N
1"}~;i > o1
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AIMT-(05940)262839
Email- aeiclectricalsafetybrwgmarll com
Frrfery
HETT f3ed it serires oo
SIS At gy

w-wmm_agﬁg@m,ﬁa?mw%.m(ﬁm)

WF- D 05 Fofaofo dtosime 318132/012024.5

CEIR
M’s Bindal Leisure Home Pvt Ltd.
H.No-431, Indira Colony,
Kashipur, Distt- Udham Singh Nagar.

a7 M/s Bindal Leisure Home Pvt Ltd. H.No-431, Indira Colony, Kashipur, Dist- Udham Singh Nagar

ERT Village Kunidhar , Distt.- Almora & stfigifira 2700kwP HIeR W72 ¥ firera stforgmt 3 fraaerTfors Pt
F Tay b

JHT- o Ho- 0043024E0060370 %-18450 femen- 28 /08 /2024

T AT ST 6T foraror iy wapre 2.

' PV Modules: Make-Canadian Sojar E
Input cables (DC) (From Array to Inverter):igx 4 Sj;jnjn, 15@\/;‘06,73@-1
| Inverters Qty: 14 NOs B N o

BK2239000070
BK2239000057

BK2239000060 18 500-1500V 1500 V DC 270A

I BK2239000048 | 1§ 5001500V [1500vDC | 270A
| BK2259000053 | 18 | 5001500V | 1500V DG 1 270A
BK2239000041 500-1500V | 1500 v DC  270A

| Huawel-200 BK2239000046 500-1500V 1500 V DC 270A
KTL BK2239000044 500-1500V 1500 V DC 270A
BK2239000065 1500-1500v [ 1500 vV DC ~ 270A

' BK2239001163 , 500-1500V 1500 V DC 270A

/ BK2239000058 18 500-1500V 1500 V DC 270A

Maximum | Voltage range Rated Input | Imax(DC) |
Serial Nos DC Input MPPT DC Voltage
circuits

feter oZ/D\/%P_S‘

500-1500V 1500 V DC 270A
500-1500V 1500V DC 270A

BK2239000061 '500-1500V [ 1500V DC 270A
BK2239000126 500-1500V 1500 V DC 270A

BK2239000051 | 18 | 500-1500V 1500VDC | 270A
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LT Cable Detalls
Input cable from
Inverter to LT

185 Sgmm, 1.1 KV, 3C, Al AR XLPE FRLS Cable

Panel
LT Panel to 240 Sqmm, 1.1 KV, 3C Al AR XLPE FRLS Cable
Transformer
Transformer Make-ME| Power Pvt Ltd., Capacity-3250 kVA, Voltage
33k\V/0.80kV, Serial No-110220
Transformer Make-MEI Power Pvt Ltd., Capacity-15 kKVA Voltage-800/415V
‘ Serial No-110224
~ACB (800V) Make- OMEGA Serial No-AV829498U
' ACB (800V) Make- OMEGA Serial No-AV829500U
' VCB (36 KV) Schneider Sr.No- 222757018-1-10
Conditions

1. This approval is valid up to 23/12/2026.

2. This approval shall be displayed in the control room.

3 The installation shall always be kept open for inspection of Electrical

Inspectorate authorities.
Any change in the installation be intimated to this office and fresh

approval shall be obtained. It shall be the responsibility of the owner of
all installations to maintain and operate the installation in a condition
free from danger and as recommended by the manufacturer or by the
relevant codes of practice of the Bureau of Indian Standards.
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PRI §&y IEENE] AEBRT  IAfraret / sredeT (BegT)

Fhe—cfontl.ukfs@gmail.com,

TAH:—HITBSAT / 310G0—1 / 2022 fep—gems . 2022
T ¥,

OWNER/MANAGER,
NORTHERN SOLAR ENERGY PRIVATE LIMITED,
KUNIDHAR, SULT BHIKIYASEN,
DISTT-ALMORA, UTTARAKHAND,

DU SWRIKT fIvgs vq ames Ry fPu T emdeT w3 Ho—s6653486 faTie—24.06.2022 &
TRUET A 39 FRfew B el ey fere :25.06.2022$mﬁaﬁmmm€rﬁ®ﬁm
NORTHERN SOLAR ENERGY PRIVATE LIMITED, KUNIDHAR, SULT BHIKIYASEN, BT JT9] fiaﬁ 3 5:quaﬂ WUT ﬁ

ﬁﬁwmwwzéawaa‘qmﬁﬁmﬂ%ammwwm‘ﬂs‘l

1. Wmﬁ?%&/ﬂ%ﬁﬂaﬁnﬁ%ﬁaﬁaﬁmﬁmmozoma%Part-04ﬁﬁrf%ﬁwa$ra%
TR ATRET ATGRE oot fsan W aifyars gy

2.WW/WﬁWWW%&WWWWH%@ﬂ%W&TW@TH%
mwaw—maﬁmwrﬁawww@ﬁl

3.%@%mm$ﬁ,@e@mu@amﬁaﬁa%@m|
4.mwmﬁmmﬁﬁaﬁW@WWwWﬁﬁwwm(Evacuation)m
ST BT 3Ma9aes & |
5.@@3%%/%@3%@2%%—%6%%@%,W@Eéﬁ&ﬁﬁﬁﬂﬂwzﬁfﬂv@w
ﬁwm,mw%mwwwmﬁmwmﬂammﬁwﬁmaﬁa
B W T T R Ry T @ o '
e.mosaéﬁuﬁwmﬁﬁwa%ﬁaﬂqﬁww(ﬁaw(mQSOEﬁ%ftﬁTa-\f
Qw%qwéﬁzfvw)ﬁaﬁaw—(wvﬁv%@oomwmw 60 3 WA , 109
W@WWWWWW)WWW—WWWWWW
@WTIW—Wﬁmﬁmmﬁwﬁﬁmw~ww:ﬁﬁwrwm!
wjmmmﬁwm@jmmmwmaﬁﬁ@mmw

SN BN BT Ty SHIE-U / SELF AUDIT REPORT WRRId / JI9eiS &1 8177 | |
7.ﬁ%aﬁwmw—wwsmﬁﬁﬂﬁﬁaﬁﬁw/maﬁﬁﬁamﬁ$%@mﬁﬁm

AT ERT 1 sl USR] Praferd a1 Mg < W;W;:@ﬂgwmsrziz%ww
:q__\’ NORTHERN SOLAR ENERGY PRIVATE LIMJTED, KUNIDHAR, SULT BH[KIYASEN, ﬁ 33.55—05 @?’ITS‘ 2022 '\ﬁ'

04 SIS 2025 T SRRy (Occupancy) /ereames oy o &g S RIReT gfteepror < EZRIRE )
BIg 3Tufed T 2| |

ST yaror 9 foeter R o 8 1 %f/ ’
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VT (059106262839
Fmvatl aeiolectric alsafetylrognaill com
nater
R faerd faih, 3 s i
Sl et s
- i i, A ), e i@ At et Searl (e

. ) ¥ (- = -~ 1= C g
THE QO Hofqefio afloaine3118/32/01/2024-25 frrfer O3 ¢ ‘

gar g,
M/s Northern solar encrgy pvt Ltd.
3" Km Stone. Ramnagar Road. Chilkiya

Ramnagar, Distt.-Namuital.

392 M/s Northern solar energy pvt Lid. 5" Km Stone, Ramnagar Road, Chilkiya Ramnagar, Distt -
Nainital. 10 Village Kunidhar , Distt.- Almora § »ﬂﬁﬂ}ﬂﬁ—d 2000kwP TIAL Wiie ﬁh’({ﬁ SifeTgTT
Craafas Filegon & dey 1)

TET- =l He- 0043024E0060297 %-18450 feAieh- 28 /08 /2024

EECe

Wé?ﬁ fersas urdfirs g2 # 19 W Village Kunidhar, Distt.- Almora 5 1B 2000kwp Hiei
welle 3 forapa siftrmiadl w1 fradaefers femn seiteedren! g R 24/12/2004 4 frar nan ffeor 3 gug
57 faga STt a1 fergga o wel wran @ it sur fafem 2023 % Wt F siata g T
T 7|

ATIBIH 1 fagwur f3 yam 2-

A
' PV Modules: Make-Canadian Solar

Input cablﬁe§jD;CL(F£mfA‘rrgy to lhvertérl} 1C X 4'Sqmm, 1500 VDC, Type-1
Inverters Qty: 10 NOs B

| Maximum Voltage range |  Max Input Imax(DC)
Make Serial Nos DC Input MPPT DC Voltage

g circuits | |
BK2239000039 | 18 |500-1500vV | 1500V DC | 270A
BK2239000040 | 18 | 500-1500V 1500V DC 270A |
| BK2239000050 18 500-1500V 1500 V DC 270A |
- - BK2239000009 18 | 500-1500V 1500 V DC 270A |
| awel 200 E520B013447 18 500-1500V 1500 V DC 270A |
| BK2239000047 18 | 500-1500V 1500vVDC | 270A

| | BK2239000042 18 500-1500V 1500 V DC 270A

- BK2239000030 18 500-1500V 1500 V DC 270A

- BK2239000049 18 500-1500V 1500V DC . | 270A

BK2239000057 18 500-1500V 1500vDC | 270A

b
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LT Cable Detalls — S Co
Input cable from 185 Sqmm, 1.1 KV, 3C, ALAR XLPE FRES © jble ‘

srter to LT Panel — .‘
T 240 Sqmm, 1.1 KV, 3C, ALAR XLPE FRLS Cable

L T Panel to
td., Capacity-3250 kVA, Voltage—33k\//0,80k\/.

Transformet ‘
Transtormer | Make-MEI Power Pvt L
‘Serial No-110218 I
Transformer Make-MEI Power Pvt Ltd., Capacity-15 kVA, \Voltage-800/415V, Serial
| No-110225

ACB (800V) Make- OMEGA,Serial No—AV829503UM - - -
ACB (800V) Make- OMEGA,Serial ILIQ—AV829501 U B ;

7 Make- Schneider, Serial no- 300368140-1-20 |

VCB (36KV)

Conditions
1. This approval is valid up to 23/12/2026.

2. This approval shall be displayed in the control room.
3 The installation shall always be kept open for inspection of Electrical

Inspectorate authorities.
Any change in the installation be intimated to this office and fresh

4.
approval shall be obtained. It shall be the responsibility of the owner of
all installations to maintain and operate the installation in a condition
free from danger and as recommended by the manufacturer or by the

relevant codes of prdctice of the Bureau of Indian Standards.

qqdiy
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P e STe ARBR Tt / arerrer (BegT)
ge—cfontl.ukfs@gmail.com,
UATH:—HITBIT / H0H0—1 / 2022 e —gemg, < 2022
T #,

OWNER/MANAGER,
S RN SOLAR ENERGY PRIVATE LIMITED,
KUNIDHAR, SULT BHIKIYASEN,
DISTT-ALMORA, UTTARAKHAN D,

PHT SRIKT AYIF T9 A¥EF gRT By T3 amyes U3 H0—77258831 faTieh—24.06.2022 &
TRYeT H g9 Brfem @ frfa emdw Reie25.06.2002 3 AT F ARTIAT ARSI IRIT ERT s R N
SOLAR ENERGY PRIVATE LIMITED, KUNIDHAR, SULT BHIKIYASEN, T UTffid &W&T ?{W A PrReror
%mwwaa%maémﬁﬁﬁﬁﬁammwa@ﬂménél :
1.uﬁwﬁﬁaéarevé%ﬁ1omaﬁomwmwﬁmw%l
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PV Modules: Make- Canadian Solar

Input cables (DC) (From Arréy to Inverter
_Inverters Qty: - 10NOs

Maximum
\ Make Serial Nos DC Input
1 circuits
BK2239000038 18
BK2239000021 18
BK2239000003 18
BK2239000055 18
BK2239000054 18
£S23B0014408 18
- BK223900001 1 18
' BK2239000038 18
Huawel-200 | 5105599000033 T
KT BK2239000027 | g

VoIteTg;e‘fngg?m

MPPT DC

| 500-1500V

500-1500V
500-1500V
500-1500V
500-1500V
500-1500V
500- 1500V
500-1500V
500-1500V
500-1500V

-_ @000

)= 1C X 4 Sqmm, 1500 VDC, Type-1

Voltage

1500 V DC
1500 V DC
1500V DC
1500 V DC
1500 V DC
1500 V DC
1500 V DC
1500 V DC
1500 V DC
| 1500 V DO

k1 ferar v frtteqor ¥ gu
o UL o Sartd qTeT. T

Imax(DC) ‘

270A
270A
270A
270A
270A
270A
270A
270A
270A
270A
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LT Cable Details o o
Input cable from f 185 Sgmm, 1.1 KV, 3C, ALAR XLPE FRLS Cable
Inverter to LT Panel

/ 240 Sgqmm, 1.1 KV, 3C, ALAR XLPE FRLS Cable

LT Panel to
Transformer B
Transformer

Make-ME| Power Pvt Ltd., Capacity-3150 kVA, Voltage-33kV/0.80kV/,
}
|

Serial No-110219 - 7 '
Make-ME| Power Pvt Ltd., Capacity-15 kVA, Voltage-800/415V, Serial

Transformer
| No-110223 | |
. |

ACB (800V) | Make- OMEGA Serial No-AV829511U
ACB (800V) Make- OMEGA,Serial No-AV829502U

VCB (36KV) | Make- Schneider Serial No-222757018-1-13 N
Conditions

1. This approval is valid up to 23/12/2026.
2. This approval shall be displayed in the control room.
3. The installation shall always be kept open for inspection of Electrical

Inspectorate authorities.
Any change in the installation be intimated to this office and fresh

approval shall be obtained. It shall be the responsibility of the owner of
all installations to maintain and operate the installation in a condition
free from danger and as recommended by the manufacturer or by the
relevant codes of practice of the Bureau of Indian Standards.

4.

Hadly

(e foig)

Herds fagd e



ANNEXURE C
—_ 278

UTTARAKHAND 21 Uttarakhand Pollution Control Board
r_v‘ )

M Gaura Devi Bhawan 46 B I T Park,

\", Sahastradhara Rd,

Dehradun, Uttarakhand 248001
Phones : 040-23887500 Fax: 040-23815631

Provisional Consent Order (CTE)

Application No-2025951 Dated: 24/03/2022

Ref No-9534/UEPPCB/Haldwani RO/Almora/CTE/2025951 Valid upto: 23/03/2027

To

M/sBINDAL LEISURE HOMESPRIVATE LIMITED

Vill: Kunidhar, Sult, Bhikiyasen, Almora, Uttrakhand 263667
District: Almora

Phone no: 9837026664

SUB: Consent to Establish (NOC) under Section 25 of
REF: Your Application No. (CtE:CTE)-Fresh 2025951 and Dated 05/03/2022

Without prejudice to the powers of this Board under the Water (Prevention and Control of Pollution) Act-1974, the Air Act-1981 and the Environment (Protection)
Act-1986 and without reducing your responsibilities under the said Actsin any way, thisisto inform you that this Board grants Consent to Establish for setting up
of anindustrial plant/activities at Vill: Kunidhar, Sult, Bhikiyasen, Almora, Uttrakhand 263667 Phone No. 9837026664for the manufacturing of the items/products

as mentioned in the detailed order ***.

The Validity period of the order will be Five Yearsfrom the date of issue of CTE (NOC) order.

1CTE Order No: 2025951 Valid upto: 23/03/2027

All Conditions under the shall be Applicable to you as mentioned in the detailed Consent Order ***

Approved CETP: Not Linked to any CETP

Approved TSDF: Bharat Oil & Waste Management Ltd.[11454]

3. GENERAL CONDITIONS:-

a) Thisorder is provisiona order and detailed order is considered asfinal.

b) All the conditions and provisions under the Water Act 1974, the Air Act 1981 and the Environment (Protection) Act 1986 and the rules made there under shall
be complied with*.

¢) All the conditions and provisions under the Hazardous Waste (Management, Handling and Trans boundary Movement) Rules 2008 as amended shall be
complied with*.

d) The concentration of Noise in ambient air within the premises of industrial unit shall not exceed following levels:

Between 6 A.M. and 10 P.M.: 75 dB (A)

Between 10 P.M. and 6 A.M.: 70 dB (A)

€) In case of change of ownership/management the name and address of the new owners/ partners/ directors/ proprietor or equipment or working conditions as
mentioned in the consents form/ order should immediately be intimated to the Board.

f) Industry shall have to display data outside the main factory gate with regard to quantity and nature of hazardous chemicals being handled in the plant, including

waste water and air emissions and solid hazardous wastes generated within the factory premises.

Thisis computer generated order. Signature is not required.
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g) Adequate plantation shall be carried out all aong the periphery of the induaﬂ premises in such away that the density of plantation is atleast 1000 trees per
acre of land and a green belt of 5 meters width is developed.

h) The applicant shall have to submit the returnsin prescribed form regarding water consumption and shall have to make payment of water cess to the Board under
the Water Cess Act- 1977.

j) Adequate plantation shall be carried out all along the periphery of the industrial premises in such away that the density of plantation is atleast 1000 trees per
acre of land and a green belt of 5 meters width is developed.

i) The applicant shall obtain membership of common infrastructure for disposal of effluent / Hazardous waste.

j) The applicant shall however, not without the prior consent of the Board bring into use any new or altered outlet for the discharge of effluent or gaseous emission
or sewage waste from the proposed industrial plant. The applicant is required to make applications to this Board for this purpose in the prescribed forms under the
provisions of the Water Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986.

k) If it is established by any competent authority that the damage is caused due to their industrial activities to any person or his property, in that case they are

obliged to pay the compensation as determined by the competent authority.

*** Note : ACT-Specific, I ndustry-specific, Area-specific Conditions
alongwith Product,Waste water effluent details shall be precisely
mentioned in the DETAILED Consent Order.

*** Note: Thisisonly provisional communication. The final
Consent/Authorization in hard copy with duly signed by competent
authority shall the final and valid Consent/Authorization.

For and on behalf of
Uttar akhand Pollution Control Board

Member Secretary

Thisis computer generated order. Signature is not required.
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UTTARAKHAND 23 Uttarakhand Pollution Control Board
r_v‘ )

M Gaura Devi Bhawan 46 B I T Park,

\", Sahastradhara Rd,

Dehradun, Uttarakhand 248001
Phones : 040-23887500 Fax: 040-23815631

Provisional Consent Order (CTE)

Application No-2026119 Dated: 24/03/2022

Ref No-9538/UEPPCB/Haldwani RO/Almora/CTE/2026119 Valid upto: 23/03/2027

To

M/sNORTHERN SOLAR ENERGY PRIVATE LIMITED

Khet No-1019,3223,1064,1075,1120-22,1159,3159,1111,1054,1069,1171,3070,3091,3184,3219,3223-24 ,3099,Vill: Kunidhar,
Sult, Bhikiyasen, Almora, Uttrakhand 263667

District: Almora

Phone no: 9927221000

SUB: Consent to Establish (NOC) under Section 25 of
REF: Your Application No. (CtE:CTE)-Fresh 2026119 and Dated 10/03/2022

Without prejudice to the powers of this Board under the Water (Prevention and Control of Pollution) Act-1974, the Air Act-1981 and the Environment (Protection)
Act-1986 and without reducing your responsibilities under the said Actsin any way, thisisto inform you that this Board grants Consent to Establish for setting up
of anindustrial plant/activities at Khet No-1019,3223,1064,1075,1120-22,1159,3159,1111,1054,1069,1171,3070,3091,3184,3219,3223-24 ,3099,Vill: Kunidhar,
Sult, Bhikiyasen, Almora, Uttrakhand 263667 Phone No. 9927221000for the manufacturing of the items/products as mentioned in the detailed order ***.

The Validity period of the order will be Five Yearsfrom the date of issue of CTE (NOC) order.

1CTE Order No: 2026119 Valid upto: 23/03/2027

All Conditions under the shall be Applicable to you as mentioned in the detailed Consent Order ***

Approved CETP: Not Linked to any CETP

Approved TSDF: Bharat Oil & Waste Management Ltd.[11454]

3. GENERAL CONDITIONS:-

a) Thisorder is provisional order and detailed order is considered as final.

b) All the conditions and provisions under the Water Act 1974, the Air Act 1981 and the Environment (Protection) Act 1986 and the rules made there under shall
be complied with*.

c) All the conditions and provisions under the Hazardous Waste (Management, Handling and Trans boundary Movement) Rules 2008 as amended shall be
complied with*.

d) The concentration of Noise in ambient air within the premises of industrial unit shall not exceed following levels:

Between 6 A.M. and 10 P.M.: 75 dB (A)

Between 10 P.M. and 6 A.M.: 70 dB (A)

€) In case of change of ownership/management the name and address of the new owners/ partners/ directors/ proprietor or equipment or working conditions as

mentioned in the consents form/ order should immediately be intimated to the Board.

Thisis computer generated order. Signature is not required.
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f) Industry shall have to display data outside the main factory gate with regard Béuantity and nature of hazardous chemicals being handled in the plant, including
waste water and air emissions and solid hazardous wastes generated within the factory premises.

g) Adeguate plantation shall be carried out all along the periphery of the industrial premises in such away that the density of plantation is atleast 1000 trees per
acre of land and a green belt of 5 meters width is developed.

h) The applicant shall have to submit the returnsin prescribed form regarding water consumption and shall have to make payment of water cess to the Board under
the Water Cess Act- 1977.

j) Adequate plantation shall be carried out all along the periphery of the industrial premises in such away that the density of plantation is atleast 1000 trees per
acre of land and a green belt of 5 meters width is devel oped.

i) The applicant shall obtain membership of common infrastructure for disposal of effluent / Hazardous waste.

j) The applicant shall however, not without the prior consent of the Board bring into use any new or altered outlet for the discharge of effluent or gaseous emission
or sewage waste from the proposed industrial plant. The applicant is required to make applications to this Board for this purpose in the prescribed forms under the
provisions of the Water Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986.

k) If it is established by any competent authority that the damage is caused due to their industrial activities to any person or his property, in that case they are

obliged to pay the compensation as determined by the competent authority.

*** Note : ACT-Specific, I ndustry-specific, Area-specific Conditions
alongwith Product,Waste water effluent details shall be precisely
mentioned in the DETAILED Consent Order.

*** Note :Thisisonly provisional communication. The final
Consent/Authorization in hard copy with duly signed by competent
authority shall the final and valid Consent/Authorization.

For and on behalf of
Uttarakhand Pollution Control Board

Member Secretary

Thisis computer generated order. Signature is not required.
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UTTARAKHAND 25 Uttarakhand Pollution Control Board
r_v‘ )

M Gaura Devi Bhawan 46 B I T Park,

\", Sahastradhara Rd,

Dehradun, Uttarakhand 248001
Phones : 040-23887500 Fax: 040-23815631

Provisional Consent Order (CTE)

Application No-2026296 Dated: 24/03/2022

Ref No-9540/UEPPCB/Haldwani RO/Almor a/CTE/2026296 Valid upto: 23/03/2027

To

M/sSRN SUN N SOLAR ENERGY PRIVATE LIMITED

Khet No-3175,1021-22,3071,3074,1106,1041-43,1141-43,1132,1323,1533,3058,3076,1164, Vill: Kunidhar, Sult, Bhikiyasen,
Almora, Uttrakhand 263667

District: Almora

Phone no: 9259220000

SUB: Consent to Establish (NOC) under Section 25 of
REF: Your Application No. (CtE:CTE)-Fresh 2026296 and Dated 10/03/2022

Without prejudice to the powers of this Board under the Water (Prevention and Control of Pollution) Act-1974, the Air Act-1981 and the Environment (Protection)
Act-1986 and without reducing your responsibilities under the said Actsin any way, thisisto inform you that this Board grants Consent to Establish for setting up
of an industrial plant/activities at Khet No-3175,1021-22,3071,3074,1106,1041-43,1141-43,1132,1323,1533,3058,3076,1164, Vill: Kunidhar, Sult, Bhikiyasen,
Almora, Uttrakhand 263667 Phone No. 9259220000for the manufacturing of the items/products as mentioned in the detailed order ***.

The Validity period of the order will be Five Yearsfrom the date of issue of CTE (NOC) order.

1CTE Order No: 2026296 Valid upto: 23/03/2027

All Conditions under the shall be Applicable to you as mentioned in the detailed Consent Order ***

Approved CETP: Not Linked to any CETP

Approved TSDF: Bharat Oil & Waste Management Ltd.[11454]

3. GENERAL CONDITIONS:-

a) Thisorder is provisional order and detailed order is considered as final.

b) All the conditions and provisions under the Water Act 1974, the Air Act 1981 and the Environment (Protection) Act 1986 and the rules made there under shall
be complied with*.

c) All the conditions and provisions under the Hazardous Waste (Management, Handling and Trans boundary Movement) Rules 2008 as amended shall be
complied with*.

d) The concentration of Noise in ambient air within the premises of industrial unit shall not exceed following levels:

Between 6 A.M. and 10 P.M.: 75 dB (A)

Between 10 P.M. and 6 A.M.: 70 dB (A)

€) In case of change of ownership/management the name and address of the new owners/ partners/ directors/ proprietor or equipment or working conditions as

mentioned in the consents form/ order should immediately be intimated to the Board.

Thisis computer generated order. Signature is not required.
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f) Industry shall have to display data outside the main factory gate with regard Bﬁjantity and nature of hazardous chemicals being handled in the plant, including
waste water and air emissions and solid hazardous wastes generated within the factory premises.

g) Adeguate plantation shall be carried out all along the periphery of the industrial premises in such away that the density of plantation is atleast 1000 trees per
acre of land and a green belt of 5 meters width is developed.

h) The applicant shall have to submit the returnsin prescribed form regarding water consumption and shall have to make payment of water cess to the Board under
the Water Cess Act- 1977.

j) Adequate plantation shall be carried out all along the periphery of the industrial premises in such away that the density of plantation is atleast 1000 trees per
acre of land and a green belt of 5 meters width is devel oped.

i) The applicant shall obtain membership of common infrastructure for disposal of effluent / Hazardous waste.

j) The applicant shall however, not without the prior consent of the Board bring into use any new or altered outlet for the discharge of effluent or gaseous emission
or sewage waste from the proposed industrial plant. The applicant is required to make applications to this Board for this purpose in the prescribed forms under the
provisions of the Water Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986.

k) If it is established by any competent authority that the damage is caused due to their industrial activities to any person or his property, in that case they are

obliged to pay the compensation as determined by the competent authority.

*** Note : ACT-Specific, I ndustry-specific, Area-specific Conditions
alongwith Product,Waste water effluent details shall be precisely
mentioned in the DETAILED Consent Order.

*** Note :Thisisonly provisional communication. The final
Consent/Authorization in hard copy with duly signed by competent
authority shall the final and valid Consent/Authorization.

For and on behalf of
Uttarakhand Pollution Control Board

Member Secretary

Thisis computer generated order. Signature is not required.
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IN THE COURT OF HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 379 of 2024

IN THE MATTER OF :

BHUWAN CHANDRA BHATT ...APPLICANT
AND
MEMBER SECRETARY, UTTARAKHAND POLLUTION CONTROL
BOARD and ORS ...RESPONDENTS
AFFIDAVIT

I, Rajiv Singh, aged about 36 years S/o Balisthar Singh , R/o Village

Rooppur Kripa, Post Office: Rooppur Kamalu, Pilibhit, PO: Pilibhit,

District: Pilibhit, Uttar Pradesh-262001, Manager of Bindal Leisure Home

Pvt.

Lid. , Respondent No. 5, presently at Pilibhit, Uttar Pradesh do

hereby state on oath and declare as under:-

1. That | am the Manager of Bindal Leisure Home Pvt. Ltd.

Respondent No. 5 and duly authorised by the company vide board
resolution dated 20.02.2026 to deal with the present case. I am well
conversant with the facts of the case and hence competent to swear

this Affidavit.

.That | have read and understood the accompanying Reply/ Report

paragraph 1 to 16 along with Annexures which has been
prepared by the lawyer upon my instructions. | say that whatever is
stated therein is true and correct on the basis of documents

available on record and to the best of my knowledge and belief.

3. That the Annexurnes are True Copies of their original.

W7ok AAGIVE
/ //\ﬂ) | DEPONENT

y Cente - Ea ) I
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VERIFICATION:

I, above named deponent do hereby verify that the contents of the
above affidavit are true and correct to the best of my knowledge and

beliel and no part of it is false and nothing material has been
concealed therefrom:.

Verified on this  the day of April, 2026 at Pilibhit, Uttar Pradesh

| e
/ DEPONENT
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IN THE COURT OF HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 379 of 2024

IN THE MATTER OF :

BHUWAN CHANDRA BHATT ...APPLICANT
AND
MEMBER SECRETARY, UTTARAKHAND POLLUTION CONTROL
BOARD and ORS ...RESPONDENTS
AFFIDAVIT

I, Rajiv Singh, aged about 36 years S/o Balisthar Singh , R/o Village
Rooppur Kripa, Post Office: Rooppur Kamalu, Pilibhit, PO: Pilibhit,
District: Pilibhit, Uttar Pradesh—'262001, Manager of S. R. N.Sun and
Solar Energy, Pvt. Ltd. , Respondent No. 7, presently at Pilibhit, Uttar

Pradesh do hereby state on oath and declare as under:-

1. That I am the Manager of S. R. N.Sun and Solar Energy, Pvt. Ltd.,
Respondent No. 7 and duly authorised by the company vide board
resolution dated 20.02.2026 to deal with the present case. I am well
conversant with the facts of th.e case and hence competent to swear
this Affidavit.

2. That I have read and undérétood the accompanying Reply/ Report
paragraph 1 to 16 along with Annexures which has been
prepared by the lawyer upoﬁ my instructions. I say that whatever is
stated therein is true and correct on the basis of documents
available on record and to the best of my knowledge and belief.

3. That the Annexures are True Copies of their original.

[AaTHE

Vi e DEPONENT
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VERIFICATION:

I, above named deponent do hereby verify that the contents of the
above affidavit are true and correct to the best of my knowledge and
belief and no part of it is false and nothing material has been

concealed therefrom.

Verified on this  the day of April, 2026 at Pilibhit, Uttar Fradest

| -
/ A lte,
/ DEPONENT
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IN THE COURT OF HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 379 of 2024

IN THE MATTER OF :

BHUWAN CHANDRA BHATT ...APPLICANT
AND
MEMBER SECRETARY, UTTARAKHAND POLLUTION CONTROL
BOARD and ORS ...RESPONDENTS
AFFIDAVIT

I, Rajiv Singh, aged about 36 years S/o Balisthar Singh , R/o Village
Rooppur Kripa, Post Office: Rooppur Kamalu, Pilibhit, PO: Pilibhit,
District: Pilibhit, Uttar Pradesh-262001, Manager of S. R. N.Sun and
Solar Energy, Pvt. Ltd. , Respondent No. 7, presently at Pilibhit, Uttar

Pradesh do hereby state on oath and declare as under:-

1. That I am the Manager of S. R. N.Sun and Solar Energy, Pvt. Ltd.
Respondent No. 7 and duly authorised by the company vide board
resolution dated 20.02.2026 to deal with the present case. I am well
conversant with the facts of the case and hence competent to swear
this Affidavit.

2. That I have read and unders_tood the accompanying Reply/ Report
paragraph 1 to 16 along with Annexures which has been
prepared by the lawyer upon my instructions. I say that whatever is
stated therein is true and correct on the basis of documents
available on record and to the best of my knowledge and belief.

3. That the Annexures are True Copies of their original.

2

5 N ey
5 QAL
oL DEPONENT
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VERIFICATION:

1, above named deponent do hereby verify that the contents of the
above affidavit are true and correct to the best of my knowledge and

belief and no part of it is false and nothing material has been
concealed therefrom.

Verified on this  the day of April, 2026 at Pilibhit, Uttar Pradesh

///‘

P

-_— 4 O
I e
DEPONENT
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IN THE COURT OF HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 379 of 2024

IN THE MATTER OF :

BHUWAN CHANDRA BHATT ...APPLICANT
AND
MEMBER SECRETARY, UTTARAKHAND POLLUTION CONTROL BOARD
and ORS ...RESPONDENTS
VAKALATNAMA

Know all to whom these presents shail come that I/We M/S BINDAL LASER HOMES PVT.
LTD. ,Respondent No. 5 in above-named case, do hereby appoint Mr. Raunak Parekh, Mr.
Arpit Agarwal Ms. Toshi Khandelwal, Advocate(s) hereinafter called to be our Advocates in
the above noted case and authorise them.To act, appear and plead in the above noted case

in this Court or in any other Court in which the same be tried or heard and als6 in the

appellate Courts.

To sign, file verify and present pleadings, replications, appeals, cross-objections, or
petitions for executions, review, revision, restoration, withdrawal, compromise or other
documents as may be deemed necessary or proper for the prosecution of the said case in

all its stages.
Revisor restoraries.

To file .and take back documents.To take out execution proceedings, to deposit, draw and
receive money, cheques and grant receipts thereof or-and to do all other acts and things
which may be necessafy to be done for the progress and in the course of prosecution of the
said case.To appoint, instruct any other Legal practitioner authorising him to exercise the
power and authorities hereby conferred upon the Advocates whenever he or they may

think fit to do so and sign, the power of attorney on my/our behalf.

IN WITNESS WHEREOF, We do hereunto set our hand to these present the contents of
which have been understood by us this 20  day of February, 2026.

Accepted: Advocates S Clients
RAUN @ VOCATE - - g A“‘”J o
2276 F ‘NAHAGUN mODERNE | | Y /&n&w /
SECTORNE: NOIDA - 201307 P 2\ Q{m\é
{ -@BEK IT AGARWAL) (TOSHI KHANDELWAL) \
RSB PARE NN SARE
(Reg No.: UP-117 / 2011; 7057/2013; D-8596/2025) M/S BINDAL LASER HOMES

MOB: 9919024666; 945704445; 7017531694 (RESPONDENT NO. 5)



294

37

IN THE COURT OF HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 379 of 2024

IN THE MATTER OF :
BHUWAN CHANDRA BHATT ...APPLICANT
AND
MEMBER SECRETARY, UTTARAKHAND POLLUTION CONTROL BOARD
and ORS ' ...RESPONDENTS
VAKALATNAMA

Know all to whom these presents shall come that I/ We M/S NORTHERN SOLAR ENERGY
PVT. LTD. ,Respondent No. 6 in above-named case, do hereby appoint Mr. Raunak Parekh,
Mr. Arpit Agarwal, Ms. Toshi Khandelwal, Advocate(s) hereinafter called to be our
Advocates in the above noted case and authorise them.To act, appear and plead in the
above noted case in this Court or in any other Court in which the same be tried or heard

and also in the appellate Courts.

To sign, file verify and present pleadings, replications, appeals, cross-objections, or
petitions for executions, review, revision, restoration, withdrawal, compromise or other
documents as may be deemed necessary or proper for the prosecution of the said case in

all its stages.
Revisor restoraries.

To file and take back documents.To take out execution proceedings, to deposit, draw and
receive money, cheques and grant receipts thereof or and to do all other acts and things
which may be necessary to be done for the progress and in the course of prosecution of the
said case.To appoint, instruct any other Legal practitioner authorising him to exercise the
power and authorities hereby conferred upon the Advocates whenever he or they may

think fit to do so and sign, the power of attorney on my/our behalf.

IN WITNESS WHEREOF, We do hereunto set our hand to these present the contents of
which have been understood by us this 20  day of February, 2026.

Accepted: Advocates Clients
IN” a" c‘-'-E /’M N
Rt Acunuonen : 0% a0l Q’T
RAUNAK BARE ) (ARPIT AGARWAL) (TOSHI KHANDELWAL) \al C°°/
'KAVOEBRLYY 9919024666
(Reg No.: UP-117 / 2011; 7057/2013; D-8596/2025) M/S NORTHERN SOLAR ENERGY

MOB: 9919024666; 945704445; 7017531694 (RESPONDENT NO. 6 )
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IN THE COURT OF HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 379 of 2024

IN THE MATTER OF :

BHUWAN CHANDRA BHATT ...APPLICANT
AND
MEMBER SECRETARY, UTTARAKHAND POLLUTION CONTROL BOARD
and ORS ...RESPONDENTS
VAKALATNAMA

Know all to whom these presents shall come that [/We M/S S.R.N. SUN AND SOLAR
ENERGY PVT. LTD. ,Respondent No. 7 in above-named case, do hereby appoint Mr.
Raunak Parekh, Mr. Arpit Agarwal, Ms. Toshi Khandelwal, Advocate(s) hereinafter called to
be our Advocates in the above noted case and authorise them.To act, appear and plead in
the above noted case in this Court or in any other Court in which the same be tried or
heard and also in the appellate Courts.

To sign, file verify and present pleadings, replications, appeals, cross-objections, or
petitions for executions, review, revision, restoration, withdrawal, compromise or other
documents as may be deemed necessary or proper for the prosecution of the said case in
all its stages.

Revisor restoraries.

To file and take back documents.To take out execution proceedings, to deposit, dfaw and
receive money, cheques and grant receipts thereof or and to do all other acts and things
which may be necessary to be done for the progress and in the course of prosecution of the
said case.To appoint, instruct any other Legal practitioner authorising him to exercise the
power and authorities hereby conferred upon the Advocates whenever he or they may

think fit to do so and sign, the power of attorney on my/our behalf.

IN WITNESS WHEREOF, We do hereunto set our hand to these present the contents of
which have heen understood by us this 20  day of February, 2026.

Accepted: Advocates Clients

> ,»9"/' Mlab,//
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MOB: 9919024666; 945704445; 7017531694 (RESPONDENT NO. 7 )
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